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(c) whether any records are kept of the 
censored portions of programmes, if not, 
the reasons therefor if so^ is there any 
system of review to determine whether 
these decisions were justified or arbitrary; 

(d) whether any written reasons are 
given to private producers for the 
changes/cuts' demanded in current 
affairs programmes produced by them; if 
not. the reasons therefor; 

(e) whether there is any prescribed 
procedure for review of the cuts/changes 
that are made in programmes; if not, 
how are officials rendered accountable 
for their decisions; if so, what are the 
these procedures;  and 

(f) whether there is any procedore for 
appeal against the arbitrary decisions of 
the officials on alterations and cuts to 
current affairs programmes by private 
producers; if so, the details thereof, if not 
the  reasons therefor? 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND PARLIA- 
MENTARY AFFAIRS (SHRI P. UP- 
ENDRA): (a) to (f) There is no censor- 
ship of Current Affairs programmes pro- 
duced by outside producers for Door- 
darshan. If the programme, however 
demands some modifications to ensure that 
its basic objectives is met with necessary 
changes are suggested to the producer 
orally and sometime in writing and these 
are carried out by mutual consultations. 
The producer is, however, free to present 
his point of view with regard to sugges- 
tions made and the same are considered, 
on merit. 

  


